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o Omar for bringing
political parties
under RTI Act

TriBUNE NEWS SERVICE

;IAMMU, SEPTEMBER 3
Chief Minister Omar Abdul-
lah today supported the idea

of bringing political parties

under the purview of the Right
to Information (RTT) Act.

He said transparency should
rule the roost in all spheres of
life, including politics, admin-
istration and governance, and
when organisations,
institutions and other
sectors related to the
public and state are
transparent and
accountable before
the people, the rule of

upon the enactment of the
National RTI Act and
referred to the grassroot
movements taking place in
the country for the Act.

The Chief Minister said with
the implementation of the Act,
the people had become
empowered to see, check and
inspect any information
which did not come under the
exemption list and as such, the
government and
governance had
come under the
scrutiny of most
important stake-
holder — public.

Referring to the

law and justice would State Right to
flourish and prevail. ; Information Act,

The Chief Minis- ~ he said the State
ter said the RTI Act Bats for Information Com-

was the model ini-
tiative to promote trans-
parency, accountability and
responsiveness in the func-
tioning of a government,
adding that information and
knowledge sharing ensures
empowerment of people
and democracy.

“I believe and support the
idea of bringing all political
parties under the RTL. I also
believe that political parties
should have no objection in
this regard,” Omarsaid.

Addressing the annual
national convention on the
RTI Act, organised by the
National Right to Informa-

tion Commission in New’

Delhi, Omar dwelt in detail

transparency

mission was fully
functional with the appoint-
ment of the Chief Informa-
tion Commissioner and two
Information Commissioners
in 2011. He said adequate
staff and logistical support
had been provided to the
Commission, as per its
requirements.

“While there is a need to
bring transparency in the
recruitments at every level,
information seekers should
also focus on development
activities and issues of urgent
public importance and inter-
ests. If it is done, I am sure the
real benefits of development
will accrue to the common
masses,” he added.
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Omar bats for RTI
covering parties

TIMES NEWS NETWORK

New Delhi: Opposition to the
proposed amendments to the
RT1 Act appears to be gather-
ing steam with National Con-
ference (NC)leader Omar Ab-
dullah expressing support for
inclusion of political parties
within theambit of thetrans-
parency law.

The Trinamool Congress
and Biju Janata Dal (BJD)
have already spoken against
the government’s move to
bring the RTT amendments.

While Abdullah said that
political parties must be ac-
countable to the people, he al-
so added that the views were
personal and not those of his
party’s.

“Asof now, my party isnot
on that list of parties that
have to be part of the right to
information and Idon’t know
whether my party will agree
with what I have to say, But if
they did ask me what I
thought, I would believe it is
justifiable for my party to
come under the purview of
the Right to Information,”
Omar said at the eighth con-
vention of the Central Infor-
mation Commission (CIC) on
Tuesday.

The J&K CM also said the
Income Tax exempted to par-
ties could otherwise be used
elsewhere for developmental
work.

For thefullreport, log onto
www.timesofindia.com
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RTI Amendment Bill clouds CIC annual convention

REDEFINING
RTIACT

Mohammad Ali

NEW DELHI: It was not on the
agenda of the annual con-
vention of the Central In-
formation Coemmission
(CIC) but it was the most-
discussed issue among the
participants, The Right to
Information (Amendment)
Bill 2013 literally clouded
the two-day function mark-
ing eight years of the trans-

parency law which started
on Monday, ironically the
very day the Bill was sched-
uled to be tabled in the Lok
Sabha, |

Even as Minister of State
for Personnel, Public Griev-
ances and Pensions V. Na-
rayanasamy gave credit to
the UPA government for
bringing in the transparency
law, the participants ex-
pressed’ their resentment
against the government for
“unilaterally” pushing
amendments which ex-
empts the political parties
from the purview of the
transparency law.

The government brought
the Amendment Bill in re-
sponse to the CIC order de-
claring that political parties
are public authorities,

The last push against the
amendments in the RTI
came from Jammu and
Kashmir Chief Minister
Omar Abdullah. In his vale-
dictory address on Tuesday,
he strongly supported the
view of bringing political
parties under the purview of
the RTI Act.

“It looks strange that on
the one hand we, who regard
ourselves as custodians of
democracy, talk about trans-

* Political class criticised for "ganging up” to
exempt themselves from law

* Omar Abdullah strongly bats for bringin
political parties under purview of the RTI Act

parency but on the other
hand refuse to be account-
able, We are not just ac-
countable to Income Tax
department or the Election
Commission (EC) but also
the people of India,” he said.

Reacting to the argument
of the political class that it
was already accountable to
the I-T department and the

EC, former Chief Election
Commissioner JM. Lyng-
doh argued that the EC was
neither equipped nor at-
tuned to check the financial
malpractices and ensure fi-
nancial transparency in the
political parties,

Speaking at the panel dis-
cussion on “RTI and Cor-
ruption” on Tuesday, Mr.

Lyngdoh said the political
class was quite sincere in ex-
cluding itself from the do-
main of accountability and
not the other way around.
With anxiety being quite
palpable on their faces, the
practitioners of the RTI
from across the country who
had come to attend the con-
vention were extremely dis-
appointed that neither
President Pranab Mukher-
jee nor Mr. Narayanasamy
even mentioned the crucial
issue of amendmants.
Eighty-two year-old
Mumbai-based RTI activist
Narayan Varma, along with

other activists, had even
drafted a resolution to be
presented in the conven-
tion, asking the government
to withdraw the Amend-
ment Bill. But he was not
allowed to do so by the orga-
nisers.

Former Central Informa-
tion Commissioner Shailesh
Gandhi and another Mum-
bai-based RTI activist Bhas-
kar Prabhu highlighted the
“grotesqueness” of the move
of the political class in
“ganging up” to exempt
themselves from the pur-
view of the law much against
the public sentiments.

TSy
21

“It should be a cause of
worry to everybody that the
amendments in the RTI Act
will bring the trust between
the political class and the
general public to an extreme
low. Parliament needs to lis-
ten to people’s voices. How
can you amend the law with-
out taking into considera-
tion people’s concerns,
sentiments and demands?”
asked Mr. Gandhi.

Media and RTI speakers
expressed concern at the in-
ability of the media to use
the RTI Act to its full poten-
tial in bringing the corrup-
tion out in public.
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